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5./ 31.1.97.

dars fﬁ'ﬁ 5§f%7£4] C}{)‘

Binod Kumar Singh.

Sri. M. L. Paswan, Registrar 1i/c,

Y

Defect has been pointed out in item no. 21 of the

iny Report must be removed by 5.11.96,

&S
AR

( M, L. Paswan )
Registrar I/C

" Sri, M., L Paswan, Dy. Registrar

.

The learned.counsel for the applicant is present,

Defects have been removed, Let it be registered and

placed before the fon'ble Division Bench for heating on

admission on 19,11.96,

( M, L, Faswan )
Dy. Registrar

List on 30.12.1996 before DB for admissioﬁlr .

Shri “.

AN
N

(V.N.Mehrotra)
Vice~Chairman

K.Sinha, counsel for thea pplicant.

Agjoninred to 31,01,1997 for= ¢gmissio

NS
{v O MNeligl L"’ r‘})
v iCt«—\‘}"" ‘ -

. List it on 13,5.27 ior ueir\K0>;i/9uml .1Ju.

(Ver.o melirotra)

vice={nririan

dahak
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N
6/19.€5 .97 List it on 20.05.4997 for adii;iiun.
, . v IN.otra B
3KT : vice-<hoiren

7./ 26.5.97, List it on 7.8.97 for admissl on.

/<8S/ ( , -(V.Nl Mehrotra)
, Vice~chairman

?;8.97) -7 List on 29,9,97 for admissiPn, Y
cm < : ' ’\&‘)\)\ T
(V.N. ‘Mehrotra) |
| Vice-Chairman
9./ 29.9.97. Since Bench is not available today, the case .

~ is adjourned to 2.12.97 for admission.

S \/vd«W@T

/cBs/ ’ | : (VK. Srlvastaua)
- Dy. Registrar.

L97 None for the applicant.

10/02-12
List on 09.02,1998 for admlsulon “\ '
R \
o KT . (S.pas Ggupta,) 3 , (V.N. Mehmtna)
o Membe r (A) - . Vice-Chairmen

M

~

11/09,02,98 .shri S.K.Sinha, counsel for the applicant.
On the request of the leazned cnnoel for the
appllcant, case is adjourned to 19,02, 1998 for admlSSlon.

N
O?:T;;;;jlzigg;“_—~7€;i : ' (>QN.Mehr0tra)v .

SKJ Member Vice-Chairman
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. o, 02,98 Sbhri S.K.Sinha, counsel for the applicant, ¢ -
- Heard the leamedgx cognsel., Issue notlce

<

0. A, be:not aamitted for hearing. Respondents shall

. to the respondents to Bhow cause as’'to why this

 file their reply within four wecks from now,
Rejoinaer, if any, may be filed within; “two weeks 1
thereafter, Requisites to be tlled Wlthln a week,
' : List on 04.05.1998 for admis: lon.
(L. R.K. Frasad) , enrotra)
‘Member(A) | L V1ce-Cha1rman

.
i
'

‘ 13./ 4.5.98. Shri 5.K. Sinhe, t he counsel for ﬁhe applicant,

W/S not filed so far., Four weeks further tﬁme is

alloued For the. same. Rejoinder may be filed ulthln tuo weeks

thereafter. Llst it on 17.7.98 for admlesion, with the name

©of Shri Lalit Kishore, the Addl. Standing Counsel for the

p—

respondents.. ‘ o '\ (}

(L.R.K. Prasad) . (V.N. Mehrotra)
/,;,rff Member (A) | ‘ Vice-chairman -

14/17;07,98 Shri S.K.Sinha, counsel for the agplﬂ:ant.
- None for the respondents. ‘

/s not flled by the respondents so far; Four
weeks further tlme is allowed for the same, ,Re301noe:;
1f any, may pe flled Wlthln two weeks thereafter,

-  List on 22. 09_1398 for admission. |

a0 — W

(L.R,K, Prasad) ' (V.N.Mehrotra) .
S&J Member(A) Vice-chairman
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"15./ 22.9. 98, .0n the request made on behalf of Shr1 Lall*’m
Klshore, the learned Addl. Standing Counsel for the

raapondents, four uaeks further tlma is alloued for fll

1 A L‘
P W/S. Rejoinder may be filed within three wesks thereaf

‘List it on.17.12.98 for admission. /\L(
/ces/ (L.R.K. Prasaa_)__———;:':7 - (VeN. Mehrol jNh

! Member (A) Vice-chaird 4
L ‘ ‘ \@\
ENIRa @4 J_QQJ} . 16/17 12.98  ShriS.K.Sinha, counsel for the applicant, e
N i}-\l ag - o : " On the request made on behalf of |
_ shrl Ialit Kishore, aSC, list on 20,01,1999 for
%ﬂS ﬁj admlSSiOD. Three weeks further time is allowedfor
filing rejodnder, :
QN\%M&UXX€ _ : ' ) '
' - reec ) ]
(Laks. “gha)’ - (L.R.K.Prasad) j‘
; SKI . . Member (J) - Member(A) -

f

17./ 20.1.99, On the reguest made on bshalf of the learned
counsel for the applicant, list it on 17, 3499 for

‘admission, . (QS;,,;
e RS

/ces/ (LAKSHMAN -JHA) (L.R.K. Pyl
o MEMBER (J) - .. MEMBER

/
[

18/19.3.1999 Shri A K. Sinha, counsel for the applicant, /
. . ~ Shri V.M K .Sinha, Sr.standing Counsel for

On the request of the Sr, standi

s for the reSpondents, two weeks time, by
_ chance, is alIOWed List it for admi381o
. A \ B
' ¢ ( L.R.K.Prasad ) S ( S.N
MBS, Menber (A)
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19/1,4,1999 Shri A, Kumar, counsel for theapplicant,

Heard the learned councsel for the
applicant, Admit. &s the pleadings are complete

in this case, let it be listed for hearing on
20, 5,1999,

( Lakshﬁzgyﬁha )

( L.R,KPrasad )

MES, Member (J) Member (A) -

.. 20/20.,5,19p9 Shri A, K Verma, counSel-forthe'applicant. -

On the request of the learned counSel'for

the applij%?t, list it}for1hearing on 28.7,1999,

( Lakshman Jha ) ( L.R, K,Prasad )

MES, Member (J) | Member (A)
21
280 ?'o gb
en For want of time, hearing is

adjourned to 15,9,99,

(L.ReK,Prasad) (S.Narayaq)
Member (A) = Vice~Chairman

»




22/15.9.99 List it for hearing on 15.11.1999 .

. : ’ ‘\Qa—-/t—/‘ § I’ i - ’-;. .‘_:’ f
. 1ﬁl e
ART (L.3Ha) © (L.RJK.FRASAD) 7
MEMBER(J ) MEMBER(A) - p

23./ 16.11.99,

List -it .on 18.1.2800 for héaring.

/ces/ (LS JHA) | . (L.R.K. PRASAD)
' ’ MEMBER (J) , MEMBER (A)

24/18,01,2000 For want of time, list it on 13.03 .3000
for hearing, _ .

liana) (S.Narayan)
SKJ Member (A) . Vice-lthairman

25./ 13.3.2000,

- Far want. of tiha-., hearing is adjourned to. 8._5.‘2000'.'

/c8s/ [ (L. HAINGLIANA) - (5. NARAYAN)
B . MEMBER JA) ‘ : , VICE=-CHAIRMAN
26/2.5,2000 None for the applicant, o
' Shri V.M ¥.Sinha, Sr.sS.C, for the respondents, <
let it be listed for hearing on 10, 5, 2600.
( L.R,K, Prasad ) = . ( S.'Narayan )
MES, Member - (A) ‘ ' Vice-Chairman

| e, & Lod_ {
27./ 26.5.2000,

1

\ " ‘Due to non-‘-aba‘ilabilit'y‘of the D.B., the case is
. adjourned to 17.7.2000 for hearing. .
| /cBs/ X XRXK 45//’55%;j;?:%§iz;o)

MEMBER (A)
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/ ' None appears on behalf of -the',
! aPplicant. List this éase on 27.7.2000
/ at headquarter for hearing. TIf nebody
appears on behalf of the applicant én
the next date, the case will be dismissed
for default,

(L R.KePrasad T~ .  ({8.Nara
. o yan) .
Member(a) ‘ Vice-rhairman

»*29/27 .7 2ooo  shri Satish Kumar Sinha, counsel for

applicant N |

,Shri Aday Kumar for Shri D.K .Jha, '

7 Addl.“stagding'eaunsel1f9r respondenfs

- o : Heard Shri Sinha and Shri ‘Kumar. .
The counsel for the applicant is directed
to file advertisement notice of 1992 in |
vresponse to whlch he appeared at the
examination and ‘Be was declared,successful. '

/st it for beefing on 1.9.2000 as part-heard.

A

SKS | ( L. Hmingliana )/M(A) ' '( L. Jha)/M(J)
30 _
1°9'gg°° with consent of the parties.

list it for hearing on 19.9.2000.

y@*

L.Hmigliana) (LM.(gl)aa)

M)

J/ a
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31/19.9.2000 None for the 'parties L

¢ ’ . :
List it for hearing on
AR .

13.10.2000.

S - y@bv o
‘ ( Lakshman Jha )
SKS _ T Member (J)

it

32/18.10,2000 Shri S.K Sinha, Gounsel for the applicant

- states that he could not be able to bring the

brief today, and, therefore, prays for. adj nment.
) \\iﬁ;”f'ﬁ.-

On his request, list it, for hearing on

25.10, 2000 as part-heard. | m/4/;/; N

_ - (NEHmingliana ) ’ ( Lakshman Jha )
MBS, Member (A) . Member (J) .

33/p5.10. 2000 None for the parties,

List it for hearj_ng as part-heard
on 22,12, 2000,

g
| ( L.Hmigliena ) ﬂ
ME&. Member (A) ( La»’%ﬁ‘ﬁi? L(]}S? )

34./ 22.12.2000.
As the D.B8. is not available, list it on

2.1.2001 for dirsction.

/ces/ ”7_; 'L J" | T‘_ - ‘uT:' . (L.R.K. PRASAD)/M(A)

o~
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y e
35/2,1..2001

i

. None for t he appllcant

Ly
PR

. List it for hearing on 23.1, 2001,
(ot

MES, ingliana’ )/.M’(.?\)l:" | T Laksh an Jha )/M('“‘

86/23,1, 2001 ' None for the applicant, -

" Shri D.K Jha, ASC for the respondents, -

The o rder dasted 27.7. 2C00 has not been
- complied with by the learned counsel for the applicant

as yet, As a last chance, list it as part-heard
on 27,2.2001, In the meantime, the leagned counsel
for the appllCnnt is directed to comply with the
order , - B

.

L.HminglTana )/M(A) - .( L. Jha .)‘/M(J)

(7%
T

© 37/27.2,2001  Shri S.K. Sinha, counsel for the applicant.

{
Shri D.K. Jha, ~counsel. for the respondents, ’

A

List it for hearing as part-heard on 4.5,2001 N

along with OA-674/95, . -

(L. EMINGLIANA) /M (A) (L. JHA) M(J)

38/4.5.2001 None for the parties,

List it as part-<heard on 9, 7.2001.

MES., '(\L.%i\ngliana )/M(A)

39./ 9,.7.2001. For want of 0. B., list it on 17,8.2001 for
direction.

/tes/ _ | (L. HMINGLIANA) /M (A) o



: 1
List it as parteheard on 27, 9.2001,
. : - . . 7 ': i Mx/
MES, nglisna )M(A) . - (L Jha _)/M(d)
41/27.9 +2001 on the request made on behalf of the learned «
| ' counsel for the respondents list it for hearing
on 4.12.20002 o oo o eed €
. ) W e e e W
. I I . . . ! :
5T . ‘sg8 - ..  (L.Hmingliana J)/M(A) . (Igkshman Jha /M)
‘4’2/0’21.12.,2001} . Nr S K.Sz.nha, ,counse’ for the appl:.cant

Let J.t be liﬂted before the appropriate Bench on
18,C1,2002 for hearing as part-heaz:d

skj W e

,43/1'8. 0_}1,_200’2 s Both sides, lawyér’ are present, ° ' |

) : It transpires that this matter was partly heard
by the Hon'ble- Members, Q.mcn'retlred on 30th Octoper -
2000, That being the .position, this matter stands
released from part-heard, Since the matter is of the
year 1996, be listed on 28,01,2002 for hearing3 alongtm!)
the record of QA 672 of 1995 dlsposed of o «11,2000,

W o

skj (LR X.Prasad)/mM(a)

s N '
(B.N.Singh Neelam)NVC J

44./ 28 +1.2002, For want. .of time, be listed on . 1

20.2.2002 for hearing. o /\\

] "', . : Lo .. 7 > ‘
4 — S 1
' : |
eyl |
JcBS/ - {(L.R.K. PRASAD)/M(A) - (B.N. SINGH NEELAM)/V.C.
45,20.2 .2002 ~ For want of D.B., list it for hearing '

on 20.3.2002 along with the record of (A-672/95,

disposed of on 11.11.20::;/8/1/

SKS (Sarweshwar Jh3 )/MA)

-
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19
)
~

L A

" 46/22 .4 .209"2'5 No one aapears on beha]_f of the

1

i
i o /’ applican‘t touay. ’Ihe matter is of l1996.
i .
! - /'. . ;&least;.occasicn-the case was adjournsd. }32

: /l_ Be listed it for hearing on,;lS.S;ZObZ
i / for hearing. |
"i‘ :\ ’ 'j W‘/{\N/_I/ m

i SKS (Sarweshwar Jha )/M(A) (B.N.Singh e lam) Ve

3

‘1ot -t be 1isted for ‘hea:ihg Séfore
on 28.5.2002,

. oa - Lt o~

hwar Jha )/M(A)

S A - N _7 .2002 for hearlng .

;}5,5,2002 . The 1earhéd ‘counsel for the. applicant
i‘ 'has ‘Some personal difficulf# Be liSted on N
! NN N

o

/ (S. Jgha )/M(a)

48/09.07.2002 :  L/c for the appllcent has praj'ed J.or a

; short adJournment by way of last chance The matter is of
| .

N *djournment was given, That being the posltlon, list it on

{

” ' 15.07.2-002 for hearing. No further adjournment shall be given.
P . T

i: Mr., DJ.Jha, AS® is present on behalf of fhe respondents, .. ~
| . o

I

sk‘}’ (5.T0ha) /M(A) — : (B.N.Singh Neelam) /VC

g
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_49/15.7.2002 '  Fa want of time, be listed for hear ing

.
=

Sl

53/24.12,2002 - Be listed fer bearing en 13.2,2003

MES , (barweshwar Jha )/N(A) ( B.N3Ingh Meelam ) vC

5013 .8.2002  For want of time, be listed for hearing .

on 17.9.2002.

im—g/EW-Q

- sks ( 8. Jha )/M(A) «( B. N.Singh Neelam)/vc

51/17.09.2002 ¢  For want of DB, be 1istad on 29.10.2002\ for
hearing.
sk j .
52/29.10.20023- listed on 24.12.2002 fo earing,

‘sl‘gj B | (S.Jha)/M(A) &’ (B.N.aingh Neclam)/VC

( B.N.Singh Neelam )/vC

2.03 As Per the call/resolution made By the stqté Bar
councl, the COunSel# have abstained from adpearing a‘

| before this pribunal. The case.cherefore, stands

;~ @djourned to 27.2.2003 for haaring.

e el

. ¥.0hap m/a



55 | ,
27.2.03 0-1\‘-_574/96 \
CM : ‘
FOr want of DOB . be listed on .17 3.2003 for .
héarlng.
&.§.5ingh neelam) vc -

/CBS)

Shri s X, Sinha, counsel for the a?plicant.

Shw”ri. DK, Jha, counsel for‘ the respondents.

The learned counsel. for the applicant, at the very
out-set hag oubmitted that as enough time has passedq,
this application has hg//lts relevance in regard to the
applicant. Therefore, he has prayed that this may be

disposed of as withdrawn, That being the case, the applicant ~'}‘

“is allowed to w1thdraw this application. L*th this, the
instant OA stands dlSposed of as withdrawn,

o

_ (SARWESHWAR JHA) /M (a)




